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TAMIL NADU ACT NO. 8 On 1983. * 
THE TAMIL NADU MARINE FTSHING REGULA- 

TION ACT, 1983. 

[Received tlze assent of the President on the 4th March 1983, 
first published in the Tamil Nad,. Government Gazette 
Extraordinary on the 5th March 1983 (Masi 21, 
Thunthubi, TI2 iri~va!~z~var Aandri-20 14) .] 

An Act to provide j 2r tlze regulatio~z, restriction and pro- 
hibition of fishitlg by $sIzing vessels in the sea along 
the tvhole or part of the coast line of the State. 

BE it enacted by tne Legislature of the State of Tamil Nadu 
in the Thirty-fourth Yea; of the Republic of India as 
follows :- 

CHAPTER I. 

b r t  title, 1. (1) Ibis Act may be called the Tamil kadu Marine 
amt and Fishing Regulation Act, 1983. 
OIlsmence- 
tent. 

(2) It extends to die whole of the State of Tamil 
Nadu. 

(3) It shall be deemed to have come into force on 
the 6tn January 1983. 

Ktanrioa. 2. It is bereby k1.zrei mat this Aa is for giving e f f i  
to the policy of the State towards stcuring the principles 
laid down i~ clauses (b) and (c) of Astlcle 39 of the COE- 
stitution. 

-*finitions, 3. In this Act, un:ess the context otherwise requires,- 

(a) " adjudicating officer " means any oaer  of 
the Fisheries Department, not below the rank of an Assis- 
tant Director of FisherJes, authorised by the Government, 
by notification, to exercise the powers conferred on, and 
discharge the duties imposed upon,tbe adjudicating officer 
under this Act, for such area as may be specified in t& 
notification ; - -- - - - ' 

+or Statement of Objects and Reasons, see Ta~ilil Nadu Govern- 
ment Gazette Extramdinary dated the 7th February 1983 Part IV- 
section 1, pages 63-64 
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(b) c6appeIlate authority" m e a s  any afficel of the 
Fisheries Department not below the lank of Dep~ty  
Director of Fisheries, ?.uthcrised by tile Government, by 
notification, t a  exercise the powers cc.rferred cfn, and 
discharge the duties imposed upon the z.ppellate r.uthority 
under this Act, for such arza as inay be specific; I- the 
notification : I 

I 

(c) **authorised officer" means an officer a.ut11orised I 

by the Government under section 4 ; 

(d) ''fish" iilcludes prawn, sllrimps, shell fish and 
crustaceans ; 

(e )  "fishing vessel" means a ship or boat, wlletller 
cr not fitted with mechanical means of propulsion, which 
is engaged in sea-fishing for profit and inclu(!es-- 

(i) a deep sea fishing vessel, 

(ii) a meclianised fishing vessel, 

(iii) a catamaran, 

(iv) a country craft, including Vallom, or 

(v) a c a i ~ ~ c ,  

engaged in sea fishing i 

(f) cG~overnineot" 11loa11s t llc Stde G ~ v e r n ~ ~ ~ ~ ~ ~  ; 

(g) "mechauised fishing vessel" means a ship or 
boat fitted with mechanical means Of propulsion having 
an engine of not less than fifteen Horse Power but not 
more th9.n one hundred and twenty Horse Power and 
measuring in length not less than eight metres and not 
more than fifteen metres, but does nct include a deep sea 
fishing vessel, and a "deep sea fishing vessel" means a 
ship or b ~ a t  fitted with mechanical means of propulsion 
]laving an engine of no! less illsll onc i l ~ ~ d ~ ~ d  ant, 
twenty Worse Power :~lld ~ l l ~ 3 ~ u r i n g  in length not less 
ban fifteen metres ; 
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(h) "ownerc9 in relation to any fishlng vessel, in 
cludes any person who has power to sell or transfer the 
fishing vesse 1 or who has t la custody thereof or who 

I 

receives, whether on h s  own behalf or on behalf of any 
other person, rent for such fishing vessel ; 

( i )  ccp~r t"  means the spcce within such limits as 
 nay, from time t o  time, be defined by the Government, 
by notification, for the purposes of this Act ; 

(j) "registered fishing vessel" means- 

(i) a fishing vessel registered under section 11 of 
t lze Marine Products Export Development Aut hcrit y Act, 
1972 (central Act 13 of 1972) ; or 

(ii) fishing vessel registered tinder section 10 1 

(k) "specified areas9 means such area in tho sea along 
the whole or part of the coast line of the State, but not 
beyond territorial waters as may be specifled by the 
a~vernment  by notification from time to time ; 

(0 "State9' n e w s  the State of Tamil Nadu and 
includes the territorial. watel s %long the eatin coast line 
of that State. 

Authorisadon 4. The Government may, by notification, authorise-- 
of of3cers 
for the pur- (a) any officer cf the Government, not b&g an 
pose! pf any officer below the rank of a 'I)' Oroup officer J or 
provision of 
this Act. (b) any officer of the Central Qovernment, with the 

consent of that Oavernment, 

to exercise the powers conferred on, and &harge the 
d d a  imposed upon, the authorised officer, u n d ~  this 
Act in m h  are& *%,S b ~p%i&d h tSe n ~ . s & ~  

CHAPTER 11. 

~GULATION,  RBS'lRECZ'ION OR PROHIBVON OF pIsma a 

IN THtl SPECIFIBD AREA, 

Power to 5. (1) Tlie G0~erllment may, having regard to the ' matters referred t 0 i n sub-section (2) by notification restrict or ,- 
prohibit cer- (a) regulate, restrict or prohibit the fishing in adi tain matters 
within speci- speca:d area by S U C ~  Class Or C ~ L S S ~ S  of fishing vesssels 
fied area, as may be specified ill s?lch notificali3n : or 

(b) regulate or re strict the llumber of fishing vessel 
wwh may be used for fishing in any specified area J or 

c 
"r 



," (ti) ogulate, restrict or prohibit the catching 
any specified area .of such species of fish and for such 

~peaiod :as may be specified in the notiflcation ; ot 
I 

(d) regulate, restrict or prohibit !the use of such 
fishing gear in any specified area as may be specified ia 
{the ln6itfication ; or 

e c (e) &.the hours in .a day duaing which %any 
person may carry on fishing in any specified area using 
such class or classes of fishing vessels as may be specified 
&I sugh~latific~tion. , 

,(2) .In issuing a notification under sub-section ( I ) ,  
fie Qoxemment shall have .regard to the following matters, 
A@~,!!Y ::- 

(a) the need to protect the .interest of diffe~ent 
sections of persone engaged in fishing particularly those 
,enm&ed !in fishing using .traditional fishing craft such as 
..M_tamttran, .country craft or :canoe ; 

(b) the need to consem fish and to regulate 
d~hing on a scientific basis ; -. 

(c) the need to maintain law aod order in the sea; 

(4 such other matters as may be prescribed. 

(3) 'Notwithstanding anything contained in sf - 
sections (1) and (2), no owner or master of a ,,,:-hanised 
&bin8 ~essel shall use are cause or allow to be used such 
$shi~g. vessel for .fishing operation in the.sea within three 
nautical~miles from the coast line in the State and the owner 
or master of a mechanised fishing vessel shall use or cause 
my 9110~ to be used svch meuhanised fishing vessel only 
tbeyond three nautical miles from the coast line in the 
fitite:and such operation beyond three nautical miles 
shall :be (subject to the conditions specified in the Schedule 
$0 &&is Act. 

(4) Notwithstanding anything contained in sub- 
sections (I) and (2), no owner or master of a deep sea 
4ish\ng vessel shall r:se or cause or allow to (be used such 
fishing vessel for fishing operation'in the sea within three 
nautical miles from the coast line in the State and the owner 
,mmabter of a deep sea fishing .vessel shall use .or cause or 
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allow to be used such deep sea fishing vessel . only . 

beyond three nav.tica1 miles from the coast line In the 
State and such operation beyond thl ee nautical miles 
shall be subject to such conditions as the Government 
may, by no:.ification, specify. 

Prohibition of,,, 
= useoffishing 6. N o  owner or master of a fishing vessel shall 

in Wnt- use, or cause or allow to be used, so c h fishing vessel 
ravention o[ for fishing in any manner which contravenes a notifi- ' 

any notification cat j on issued under see t ion 5 : 
made: under , 

section 5. 
Provided that nothing in such notifictaion shall be 

constrced as p-eventing the passage of any fishing 
vessel from, or to, the shore, through any snecified 
area to, or fi om, any area other than a specified area 
for the purpose of fishing ln such othdr area or for 
any other purpose : 

Provided-htrther that the passing of such fishing 
vessel through ally specified area shall not in any 
manner cause any damage to any fishing nets or tackles 
belonging to any person who engages in fishing in the 
specified area by vsing any traditional fishing craft 
such r s catamaran, country craft or canoe. 

Licensing of 
fishi-~g vesse 1s. 7. (I) The owner of a fishing vessel may make an 

application to the authorisea c fficer for the grant of 
a licence for using such fishing vessel for fishing in any 
specified area, 

(2) Evar y application under sub-sect ion (1) shall 
be in such form, contain such particulars, and be 
accompanied with such fees, as may be prescribed. 

(3) The authorised oflicer may, after making such 
enqui? y as he deems fit and having regard to the matters 
referred to in sub-sction (4), either grant or refuse t o  
grant, to the owner of the fishing vessei, a licence for 
ilsing s u ~ t  fishing vessel for fishing in the specified area 
or specified areas. 

(4) In granting or refusing licence under sub- 
section (3), the authorised officer shall have regard to 
the following, nane lp :- . * 

(d) whetb.er the fishing vessel is a registmd 
fishing vessel ; 

---=* 



(b) the condition of the fishing vessel including 
the accessories and fishing gear with which it is fitted ; 

(c) any notification issued under section 5 ; 

(d) such other matter as may be presoribed. 

(5) A lic~nzee gr&,fd d e r  this section shall b~ in 
such form and subject to such conditions, including con- 
ditions as to payment of such fees and furn;shing such 
security for the due performance of the conditions, as 
may bs prescribed : 

Provided that different fees, and different amounts by 
way of security may be prescribed in respect of licences 
for .different classes of fishing vessels. 

(6) A licence granted under this section shall be 
valid for the period specified therein or for such extended 

I period as the authorised oflicer may think fit to allow in 
any case. 

1 

8, NO person shall, after the commencement of this Prohibition 
Act, carry on fishing to any specified area using a fishing of fishins 
vessel which is not licensed under section 7 : using fishing 

vr.sS€fs 
a which are 

Provided that nothing in thi9 section shall rpply to not licensed, 
any fishing vessel,which .was being used for fishing imme- 
diately before the commencement of I his Act, for a 
period of three months or such further rleriod as may . .  I 

be specified by the Government, by notifi2ation. 

9. (1) If the authorised officer is satisfied eith5r on a Cancellation, 
reference made to him in this behalf or otherwise, that- suspension, 

variation and 
amendment f) a licence granted mder section 7 has been of licences 

obtaine by misrtqxesentation as to an essential fact ; or andcanallation 
and suspc nsioa 
of certificate (b) the holder of licence has, without reasonable 

cause, failed to comply with the oonditicns subject to 
which the licence has been granted or has contravened 
fury of the provisions of this Act, or any notification 
Issued or rule made thereunder, then, without prejudice 
to any other Penalty to which t'le holder of the 1jcr:nce 
may be liable under this Act, the said a~thorised officer 
may, after giving the holder of the licence a reasonable 
opportunity of showing cause, caned or saspend the 
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lloence or forfeit the whale w any palt of security@ 
;&? ifas !furnished for nho Hue prfonnance .of the conai- 
$ions is~!bject :to wh i oh the fistnce {has -been gf&at&3 

(2) Subjeot to any{ruleslthat .may be made in tbie 
behalf, the authoriscd officer may also vary or amend I )  
licence qr anted under. sect ion 7. 

(8) Bf the wthorised 08cer !is -satisfied ,either ,on a 
efermlae made to.him ia thisq behdf -or s~tberwise,%that-- . ,- 

i 

go) .a certificate .crf ;teglstration LsWd 
section 10 has been obtained by misrepmentat;fo 
an essential fact ; or 
. , 

!the lh,oldO~ +cf :a aer$if bate ~f  is 
has, without reasonable sause, ifailed 40 
the conditions subject to whiah the 
*giS$mtion~has b e d  .issued or &as fcontrav 

xp:wisions ..of :this Aot, .or any no 
f i i ~ i ~ d .  ior rti!e *ma& thereundjr, 

* . .  
then, withot~t prejudice to any other penalty to 'which 

i * r  a : ; $i%b hdd8.r tofdht .certifbatt #of ,&gi$t..s~ion c*may* b: 
r : 

a .  

. #iaMc m&r dh is Act, theaujbohor i ~ a d ~ ~ f f i ~ r  -;may, a d ;  
. giving the balder $of :the mrklficste *of rp@;ist+:lltj&.B 

. ,  . , reasonable opportunif y of showing cause, cancel 
! .  spsg:nd the cerbif ica te .sf registx@ti~a. .'* -, * 

8 .  

. . ~mgistration of * ' 
tS$hing 

*-%o. $1) 'The . mner sf eiiery Zishi~g v~ssel 
tyegge~~, fiSb ing wevessel regi~tere~d U R ~ ~ I  aecti~b U , ~ f  

M & s  E~part DeyeZo m g a t . & w r ; i j  y 

under this Act. 
!I (Central Act '13 of ?972), 'S d l  register such fis 

$ 8  
* .  .. . . .<+-... 3 

? :< , - .  
(2) Every application for r2gis tration 

. fi&jng ,vessel ahall be .made &P .the owner .tbamr 
, I t  * qqtbarised officer .ia such Po, ;i+, .i 32 shal! k a 

nied by such fees, as may be prescribeC- 

(a) behm the expiration af .one .mopth .-&- 
the date on which heffirst became the .owner .of +dl 
fiMqg vessel ; or 

.(5) :before the expiration of three months.fmra 
fbe tammenceme.nt ,of .this Act , 
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Provided that the authorised officer may, for 
sufficient reason to bz recorded in writing, extend the 
time limit for registration by such period as ihe thinks 
fit. 

(3) The authorised officer shall issue to the owner 
of the fi*hing vesstl registered by him a certificate of 
registration in the prescribed form and shall tnter in a 
register to  be kept by him, in such form as may FP 
prescribzd, the p:lrticulars of such cLrtlficate. 

(4) The certificate of registration once issr.ed shall 
continue to  be in forc2 u n l m  it is cancelled or suspen- 
ded by the authorised officer. 

(5) Every fishing vessel rrgistered cnder this 
section shall carry a r~gistration mark, assigntd to it 
by the authorised officer, displayrd in the prescribed 
manner. 

(6) No fishing vessel, other than a registered 
fishing vessel, shall be entitled to  a licence under 
section 7. 

11. Where a registered fishing vessel moves from the Info,,,tioo 
area of on: port to th: area of anoth;r p ~ r t ,  th: o w n ~ r  to be 
of such fishing vessel shall give informk.tion to that given to 
effict in the przscrib-d manner, to the authorised :$'gised 
officer by whom such fishing vdssel was registered and about 
also to  the Port officer having j urisdtction over the movement 
area whze to  such fishing vessel has bee11 moved. of fishing 

vessels. 
12. (1) Every own:r of a registered fishing vessel Returns to be 

made by shall furnish t to t hs a1a horised officer at the preicribed of 
time and in th: prescribed manner such returns as may re istered 
be prescribed. fist ing vessc l~  

(2) Tlie auth3rised officer may inspct any regis- 
tered fishing vcssel at any tim2 to  verify the accuracy 
of any return made under this section. 

13. Every decision of thz authorised officer under Pinalityof orders u n ~ c g  section 7, section 9 or section 10, gra~lting or rcfi~sir-g sections 
t o  grant licence for a fishing vessel or cancelling, g and 10. 
suspending, varying or amending such licence, or regis- 
tering or cancelling or suspending the c e ~  tificate of the 
registration of a fishing vessel shall, subject tc any 
right of appeal cnder section 14. be final. 
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Appeals 14. (1) Any person aggrieved by an order of the mho- 
against 
orders rised officzr refusing to great licence for a fishing vessel 
refusing or c~,ncelling, suspmding or v~~rying or amending such 
grant of licence or refusing to register 2. vessel or ancelling or 
licence, :toa suspending the cti rific?.t e of rcgist~ dt ion of such vessel 

may, within thirty days from the date on which the order 
I 1s GO mmunicq.ttd to him, prefer ;m zppcal to the *ellate 

authority; 

Pl-ovided t l l ~ t  the r=ppell:ll e cut llw-it y mc.y e.nI,fnleltr.jn 
the appeal after the expiry of I hc szjd pcljod of thilty days 
but before the expiry of sixty days from the date aforesaid 
if it is sdisfisd t h?*t .the appell?.nt W ~ S  prevented by sufficient 
cause from filing the appeal in time. 

(2) On receipt of an appeal under sub-section (1). 
the appellzte 2-utncr it y sha 11, afkr giving. the appellant 
a reawnable opportunlly of being he2-rd, pass such orders 
thereon as it deems fit 7.s expeditiously as possible. 

(3) Every order passed by the appcll~te ruthority 
under this ;ec~ion shall be final. 

Power to 15. The authorised officer may, if he has reason to 
enter and believe that any fishing vessel is being, or has been, used 
search 
fishing in contritvention of any of the provisions of this Act, or 
vessel.. of any notification issued or rule made thereunder or any 

3 .  cf the conditions of the licence granted under this Act, 
enter and search such fishing vessel and impound such 
fishing vessel and seize any fish found in it. 

Disposal ; 16. (1) The authorised officer shall keep the fishing 
of seized vessel, impounded under section 15 in such place and in 
fish. such manner as may be prescribed. 

< .  
3 

(2) In the absence of suitable facilities for the stora& 
of the fishseized, the authorised officer may,if heisof  

f- r; A the opinion that the disposal of such fish is necessary 
C dispose of such fish and deposit the proceeds thereof i i  

the prescribed miumer in the office of the adjudicating 
0 f k e x .  

~dudicdion.  ~ ~ 1 7 .  (1) Where any authorised officer, referred to jn 
section 15, has reason to believe that any fishing vesd; 
is being or has been, used in contravention of any of tho 
provisions of this Act, or any notification issued or :rule 

(=r 

6' - 
5 
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ma& thereunder or any of the conditions of the licence 
granted under this Act, he shall make a report thereof 
to  the aqudicating officer. 

(2) The adjudicating officer shall hold an enquiry 
into the matters msntioned in the report, in the pres- 
cribed manner, after giving all the p3rties concerned 
a reasonable opportunity of being heard. 

18. (1) The adjudicating officer shall, after the Penalty. 
enquiry undcr section 17, decide whether any person 
has used, or caused or allowed to  be uscd, any fishing 
vessel in contraventi on of any of the provisions of this 
Act, or of any notification issued or of a n y  rule made 
thereunder or any of the conditions of the licence 
grantedunder this Act and any such person, on being 
found guilty by the aajudicating officer, shall be liable 
t o  such penalty not exceeding- 

(a) five thousand ropees, if the value of fish 
involved is one thousand rupees or less ; 

(b) five tinies the wlue of fish, if the value of 
the fish involved is more than one thousand rupees ; or 

(c) five thousand rupees, in any other case, being 
a case not. involving any fish, 
as may be adjudged by the adjudicating officer. 

(2, In addition to any penalty that may be 
imposed under sub-sect ion (1 ), the adjuc'ic8-t ing officer 
may direct that - 

(a) the certificate of registratioli of the fishing 
vessel which has bzen used, or caused or allowed to be 
used, in the manner referred to  in sub-section ( I )  or the 
licence, any condition of which has been contravened, 
shall be- 

(i) cancelled or rcvokcd, as the case may be ; or 

(ii) suspended for such period as ths adjudicating 
officer deeins fit ; or 

(b) the fishing vessel or fish that luay havc bccn 
impounded or seized, as the case may be, undcr section 
15 or the proceeds of th: fish disposed of, and deposi- 
ted in the office of the adjudicating officer, under s~zb- 
section (2) of section 16 shall be forfeited to the 
Government : 

Provided thot no fishing vessel shzll be forfeited , I - 
under clause ib) ,if the adjudicating officzr after hearing 
the owner of such fishing vcsscl or any pcrson clai~ui~lg 

1251 12-60a 
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any right thereto is satisfied that the owner or such p e i d  
had exercised due care for the prevention of the con;miS&fn 
of such offence. 

19. (1) Any person aggrieved by an order of the adjudi- 
cating officer may, within thirty days from the date on 
which the order is made, prefer an appeal to the appellate 
authority : 

Provided that the appellate authority may enterfain 
any appeal. preferred after the expiry of the said per1"oii 
of thirty days, but before the expiry of sixty days from'th'e 
date aforesaid, if it is satisfied that the appellant was pie- 
vented by sufficient cause from filing the appeal in time. 

(2) No appeel under this section sh'ill be entertained 
by the appellate authority, unless the appellant has, at 
the time of filing the appeal. deposited the amount of 
penalty payable under the order appealed against : . 

Provided i hat, on an application made by the appel- 
lant in this behalf, the appellate authority may, if it is 
of the opinion that the deposit to be made under this 
sub-section will cause undue hardship to the appellant, 
by order in wriing dispense with such deposit either un- 
conditionally or subject to such conditions as it may deem 
fit to impose. 

(3) On receipt of an appeal under sub-section (I), 
the appellate authority may, after holding such enquiry 
as it deems fit, and after giving the parties concerned a 
reasonable opportunity of being heard, confirm, modify 
or set aside the order appeabd against and the dacision . 
of the appellate anthority shall be final ; & I I ~ -  

(a) if the suln deposited by way of prnalty under 
sub-section (2) exceeds the pcnalty directed tc be paid 
by the zppxllate authority, the excess amount: or  

(b) if the app2llate authority sets asid: the or&r 
@sing ~zml:y, rbc whole of rbz rum d z p o s w  by ar) 
d ys*- . 
shall be refunded LO rhc appdant. 

Revision by 20. The appellate authority may a l l  for and examine 
appellate the records of any order passed by an adjudicating o f f i k  
authority. under section 18 and against which no appeal has beon 

~ ~ ~ f ~ r r e d  under section 19, for the purpose of satisfying 
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itself as to the legality or propriety of such order or as to 
the regularity of the procedure and pars such order with 
respect thereto as it may think fit : 

P~ovided that no such order prejudii;ially affecting 
any person shall be made except after giving the person 
so affected a reasonable opportunity of being heard in 
the matter. 

21. (1) The adjudicating officer and the appellate Powers of 
authority shall, \:.l;ile holdin. an enqui~ y, have all the adjudicating officer pcw ers of a civil court undor t hc Cc dc of Civi I Procedure, and the 
1908 (C entral Act V of 1908) while trying a suit, in rcspect appel!ate 
of the following miitters, namely :- authority 

in relation 
to holding (a) summoning and enforcing the attendance of enquin 

wit nesscs ; under this 

(b) requiritlg the discovery and p:oduction of any 
Act, 

document ; 

(c) requisitioning any public record or copy t ber~of 
from m y  court or office ; 

(d) recsiving evidence on affidavib ; and 

(e) issuing  commission^ for the examination of 
witnesses or documents. 

(2) The adiudicating officer or the appellate authority 
shall while exercising my power under this Act, be deemed 
to  be a civil c o ~ r t  for the purposes of sections 345 and 346 
of the Code of Criminal Procedure, 19.73 (C entral Act 2 
of 1974). 

22. (1) Where an offence under this Act has been Oflences.by 
committed by a company, every person who, at the t i m ~  companies* 
the offence was committed, was in charge of, and was 
responsible to, the company for the conduct of the business 
of the company as well as the company, shall be deemed 
to be guilty of the offence and shall be liable to be procee- 
ded against and punished accordingly : 

Provided that nothing contained in this sub-section 
shall render any such person liable to any punishment, if 
he proves that the offence was committed without his 
knowledge or that he had exercised all due diligence to 
prevent the commission of such offencc. 
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(2) Notwithstanding anything contained in sub-section 
( I ) ,  where any such off~nce has been committed by a 
company and it i~ proved, that the offence has been com- 
mitted with the consent or connivance of or is attributable 
to any neglect 013 the part of, any director, manager, 
secretary or other officer of the company, such director, 
manager, secretary or other officer shall be deemed to be 
guilty of that offellce and shall be liable to be proceeded 
against and punishcd accordingly. 

Explanation.-Fur the purposes of this section,- 

(a) "company" means any body corporate and inclu- 
des s firm or other association of individuals ; and 

.. 
(b) "director" in relation to a firm, means a pwiner 

... . . in the firm, 

CHAPTER IV. 

MISCELLANEOUS. 

B#emptiono. 23. (1) Nothing contained in this Act shalI apply to 
survey vesseis belonging to the Central Government or 
any State Government or any public undertaking. 

Explanation.-Fcr the purpose of this sub-senion 
a 66 public undertaking" means any company or corpora tion 
bwncd or controlled by the Cen tra 1 or State Government. 

: (2) If the Government is of the opinion that, having 
regard to the purposes of this Act, it would not be in the 
public interest to apply all or any of the provisions of this 

. .  . 
Act to any class or classes of fishing vessels used for fishing 
in any specified area or specified areas, it may, by notifi- 
cation, exempt, subject to such conditions as it may think 
fit to impose, such class or classes of fishing vessels used 
for fishing in such specified area or s ecitled weas, as i i  
may specify in the notification, from t e operation of all 
or any of the provisions of this Act. 

f 
/' 

Pro*mimof 24.(1)Nosuit,prosecuuonorotherlegalprooeedin~ 
aaion taken in shall lie against tl le Government or any officer or authority good faith. for anything which i s  in good faith done or intended to. 

be done in pursuance of this Act or any notification iswed 
or order or rule made thereunder. 



- - - -  
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(2) No suit or other legal proceeding shall lie against 
the Government or any officer or authority for any damage 
caused or likely to be caused by anything which is in good 
faith done or intended to be done in pursuant;. of this Act 
or any notification issued or order or rule made thereunder. 

25. The provisions of this Act shall have effect notwith- Act to override 
standing anything inconsistent therewith contained in any other laws, 
other law for the iime bring in force, or a n y  custom, uaag. contract, etc. 
or contract, or order of any authority. 

26. (1) Ths Government may make rules for carrying Power to make 
out the provisions of this Act. ru1.s. 

(2) In particular, and without prejudice to the gene- 
rality of the foregoing power, such rules may provide for 
all or any 9f the following matters, narncly:-- 

(a) the matters to which regard shall be had in 
issuing a notification under sub-seclion (1) of section 5 ; 

(b) the forms of the application for licence under I 

sub-section (1) of section 7, the particulars which it shaIl 
contain and the fees which shall acconipany it ; 

(c) the matters to which regard shall be had in 
granting or rcfusing a licence, under section 7, the tees 
payable for the licence and the security for the due perfor- 
mance of the conditions of the licence ; 

(4 the procedure to be followed in granting or 
nfusjog a licence under section 7, or czncc-llitg, suspending, 
varying or amending such licence or in registering a fishing 
vessel under secthn 12 cr  c~rcelljng or slrspending the 
certificate of registration ; 

(e) the form of the application for registration of a 
fishing vessel under section 10, the particulars which such 
application shall contain, the fees which shall accompany 
the application, the form of the certificate of registration, the 
form of the register referred to in sub-section (3) of that 
section and the manner in which the registration mark 
referred to in sub-section (5) of that section shall be dis- 

If) the manner in which the information referred 
to in section 11 shall be given ; 
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(g) the returns to be furnished to the autharieed 

officer under sub-section (1) of section 12 and the time 
and the manner in which such returns shall be furnished ; 

(h) the place and the manner in which an impounCed 
fishing vessel shall be kept under su b-section (1) of section 
16 and the manner in which the proceeds of the disposal 
of the seiz.-d fish shall be depo~itcd with the adjudicating 
officer under sub-section (2) of that section ; 

( i )  the procedure of the enquiry by the a d j u d i ~ t i q  
officer under sub-section (2) of section 17 ; 

(j) the fees payable for the supply of copies of 
documents or orders or for any other purpose or matter 
involving the rendering of any service by any officer or 
authority under this Act ; 

(I:) the condition that may be imposed in the noti- 
fication under sub-section (1) of section 5 ; 

( I )  any other matter  hit-b i s  to be, or ntay be, 
provided for by rules under this Act. 

(3) Every rule made under this Act or notification 
issued under seaion 5, shall, as soon as possible, after jt 
is made, or issued, be placed on the table of both Houses 
of the Legislature, and if, Sefore the expiry of the ses~jon 
in which it is so placed or the next session, both Houses 
agree in making any modification in any such rule or 
not ificti ion, or both Houses agree that the rule or 
notification should not be made or issued, the 
rule or notification shall thereafter have effect 
only in such modified form or be of no effect, as the case - 

' 

may be, so howevcr, that any such modification or annul- 
ment shall be nithout prejudice to the validity of anything 
previously done under that rule or notification. 

Rereal and 27. (1) The Taxnil Nadu Madne Fishing ~e~ula8b;i l  
saving, Ordinance, 1983 (Ta~amil Nadu Ordinance 2 of 1983),,,is 

hei*eby repealed. ,. ,/ $* 

(2) Notwithsttanding such repeal, anything done or . 
any action taken under the said Ordinance iacludin aziy 
n~tification, rules or orders issued, returns f'rnishe j and 
sta ternents file6 shall be deemed to have been done, taken 
iw~cd, furnished or filed under this Ad. 3 

en 
k/ 



[See section 5 (3).] 

Conditions subject to which a mechnnisedjisf~ing vessel shall 
carry 011 theJishing operation he ~ ~ n d  three nuuticnf niike 

1. Thc mr chanisec' fishink vessel referred to in sub-section 
(3) of section 5 shall leave the notified place of berth or 
anchoring. only after 5 a.m. and the mechanised fishing 
vessel shall report back at the notified place of berth concer- 
ned not later than 9 p.m. and such mecharised fishing 
vessel shall remain at the notified place of berth 9r anchoring 
till 5 a.m. of the following day. 

I 

Exp2mation.-"Notified place of berth or anchoring" in 
respect of a mechanised fishing vessel means the place of 
berth or anchoring which the authorised officer shall 
specify as a place of berth or anchoring for that mechanised 
fishing vessel. 

(2) Any other condition which the Gcvernment may, 
on 1 he recommendatioa of the Director of Fisheries,specifr 9 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 12th June 2000 and is hereby published for general information. I 

t 

ACT No. 25 OF 2000 

An Act to amend the Tamil Nodu Marine Fishing Reglrlcltion Acl, 1983. 

DE i t  enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first year 
of the Republic of India as follows:- 

1. (1)  This may be called the Tamil Nadu Marine Fishing Regulation (Amendment) Act, Short title and 

2000. cornrnence- 
ment 

(2) It shall come into force on such date as the State Government may, by notifica- 
tion, appoint. 

2. In section 7 of the Tamil Nadu Marine Fishing Regulation, Act 1983 (hereinafter Amendment of 
referred to as the principal ~ c t ) , -  section 7 

(1) in sub-section (4), after item (b), the following item shall be inserted, namely:- 

"(bb) the condition of buoy, first aid box, equipment for communication and life 
saving and are fighting appliances provided in the fishing vessel;"; 

(2) after sub-section ( 5 ) ,  the following sub-section shall be inserted, namely:- 

"(5-A) The owner of a fishing vessel which has been licenced under this section 
before the date of commencement of the Tamil Nadu Marine Fishing Regulation (Amend- 
ment) Act, 2000 shall provide buoy, first aid box, equipment for communication and such life 
saving and fire fighting applications at may be prescribed in such fishing vessel within thirty 
days from such commencement". 

3. In section 10 the principal Act, after sub-section (5 ) ,  the following sup-sections shall Amendment of - 
be inserted, namely:- section 10. 

"(5-A) No fishing vessel shall be registered under this section unless such vessel 
carry buoy, first aid box, equipment for communication and such life saving and fire fighting 
appliances as may be prescribed. 

(5-B) The owner of a fish~ng vessel which has been registered under this se;tion 
before the date of commencement of the Tamil Nadu Mar~ne Fishing Regulation (An end- 
nicnt) Act, 2000 shall provlde buoy, first ald box, equlpnient for cornmunlcat~on and sucn Ilfe 
sav~ng and fire liglitlng appllarlces as may bc prcsc~lhcd ln such flhli~ng \o;:.cl wlt l i~t i  thlrty 
daj s from such commencement". 

4. In section 15 of the principal Act, after the expression "The autho~r~setl officer may, if Amendment of 

he has reason to believe that," the expression "any fishing vessel has not been prov~ded with l 5  

buoy, first aid box, equipment for communication and life saving and fire fighting appliances 
in conformity with the rules made under this Act, or "shall be inserted. , 

5. In section 17 of the principal Act, for sub-section ( I ) ,  the following sub-section shall Amendment  of 
sectlon 17 be substituted, namely:- 

"(1) Where any authorised officer has reason to belleve that any fishing vessel has 
not been provided with buoy, first aid box, equipment for communication anti life saving and 
fire fighting appliances in conformity with the rules made under this Act or any fishing vessel 
is being or has been used in contravention of any of the provision: of this Act of any 
notification issued or rule made thereunder or any of the conditions of the licence granted 
under this Act, he shall makes a report thereof to the adjudicating offifer.". 
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Amendment 6 .  In section 18 of the principal Act,- 
of sectlon 
18. ( 1 )  in sub-sect~on ( I ) ,  aftcr thc cxpresslon "Thc adjudicating officer shall after thc 

enquiry under section 17, decide whether any person has", the expression "used any fish~ng 
vessel without buoy, first aid box, equipment for communication and life saving ;id f ~ r e  
fighting appliances in conformity with the rules made under the Act or has "shall be inserted; 

(2) in sub-section (2 ) ,  in clause (a), after the expre;sion "the certificate of registration 
of the fishing vessel which", the expression "does not carry buoy, first aid box, equipment for 
communication and life saving and fire fighting appliances or which" shall be inserted. I 

I Amendment 7. In section 26 of the principal Act, in sub-section ( 2 )  after clause (e), the following 
of sect'on clause shall be inserted, namely:- 

L 
2 6 PO. ' 

"(ee) the number and description of buoy, first aid box, equipment for communication 
and life saving and fire fighting appliances to be carried by a fishing vessel;". 

f 

(By order of the Governor) 

! ' 

K. PARTHASARATHY, 
Secretary to Government, 

I 
- Lqw Department. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 1st March 2011 and is hereby published for general information:—

Act No. 5 of 2011.

An Act further to amend the Tamil Nadu Marine Fishing Regulation Act, 1983.

BE it enacted  by the Legislative Assembly of the State of Tamil Nadu in the Sixty-second
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Marine Fishing Regulation (Amendment)
Act, 2011.

(2) It shall come into force on such date as the State Government may, by
notification, appoint

2. In section 3 of the Tamil Nadu Marine Fishing Regulation Act,1983, for
clause (g), the following clause shall be substituted, namely:—

(g) “mechanized fishing vessel” means a ship or boat fitted with mechanical means
of propulsion having an engine of not less than twenty Horse Power but not more than
one hundred and fifty Horse Power and measuring in length not less than ten metres
and less than twenty metres, but does not include a deep sea fishing vessel, and
a “deep sea fishing vessel” means a ship or boat fitted with mechanical means of propulsion
having an engine of more than one hundred and fifty Horse Power and measuring in
length not less than twenty metres;”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Tamil Nadu
Act
8 of 1983.

Amendment of
section 3.

Short title and
commence-
ment.
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